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| TEM NO 31 COURT NO. 5 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A. No.3 In Petition(s) for Special Leave to Appeal (CGivil)
No('s). 8943/ 2012

(From the judgenent and order dated 25/03/2011 in
SA No. 95/1989 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

M RZA AN S AHVED( DEAD) THROUGH LRS. Petitioner(s)
VERSUS
RAMIAS SI NGH YADAV & ORS. Respondent ( s)

(Wth appln(s) for deletion of the name of respondent
and office report )

Date: 04/02/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE J. CHELAMESWAR
(1 N- CHAMBERS)
For Petitioner(s) M. Anoop Kr. Srivastav, Adv.
M. Rakesh Tiwari, Adv.
For Respondent (s) M. Garvesh Kabra, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The I.A is allowed as prayed for.

[ Geeta Ahuj a] [S.S.R Krishna]
Court Master



